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SHRI P. VENKATASUBBAIAH :
The hon. member, Shri Mohan Swarup,
put a very fundamental question, whether
the State Governments, may be with the
permission of the Central Government,
can carry on negotiations with foreign gov-
ernments for collaboration and aid. May
I know whether this is in consonance with
the federal character of our Constitution
and. this will not lead to disintegration of
the country and, if so, whether Govern-
meat is going to lay down a firm policy to
see that whatever negotiations are to be
carried on with foreign countries, they are
carried on by the Central Government
alone ?

SHRI MORARIJI DESAIL: I have al-
ready explained that these negotiations
which are carried on by any State minister
can be carried on only within the limits
of the permission given by the Govern-
ment of India. Any other negotiations
which are carried on by them will be in-
valid and no action will be taken on them.
They cannot make anything final.

SHRI P. VENKATASUBBAIAH :
But you allow them to go and negotiate.

SHR1I MORARIJI DESAI: Yes; we al-
low them to go out’ only for schemes
which have been agreed to by the Gov-
ernment of India and not for other schemes.

SHRI P. VENKATASUBBAIAH :
You can send your representative.

SHRI MORARJL DESAI: If private
parties can negotiate with other private
parties in . foreign countries with the ap-
proval of this Government, I do not see
why State Governments cannot carry on
negotiations with another Government with-
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in the limits prescribed for that. Surely,
the State Governments should not have
less rights than a private individual.
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SHRI V. KRISHNAMOORTHI: Mr.
Speaker, Sir, as far as Kerala is concern-
ed neither private industrialists go there to
start industries nor the Government of
India sanctions more industries for Kerala.
I would like to ask, when private persons,
as agreed to by the hon. Deputy Prime
Minister, negotiate with foreign firms, go
abroad and bring some contracts and the
Government of India gives clearance for
starting those industries, what i¢ the harm
in permitting the State Government to set
up small-scale industries, to solve the un-
employment problem, beyond the Five
Year Plan and with the clearance of the
Government of India ?

SHRI MORARIJI DESAI: Where have
1 objected to it ? If they can find money
they can start anything they like.

SHRI V. KRISHNAMOORTHI: Will
you be standing in the way if they get any
foreign. loan from governments of other
countries ?

SHRI MORARIJI DESAI: I shall cer-
tainly prevent them from doing so if they
do so without my approval.

SHRI S. KUNDU : Sir, of the many
visits abroad of the Deputy Prime Minister,
one was to Japan. In the statement laid
before the House he has said that he met
some businessmen in Japan and also some
politicians, He has further said that the
meeting was useful. I would like to know
precisely whether there were any concrete
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business projects with collaboration drawn
up during his visit and meeting with busi-
nessmen and politicians in Japan ?

SHRI MORARJI DESAI: I have said
very clearly that no such specific proposals
were ever considered or disc d. There
was therefore no question of any finalisa-
tion. Kt was only in general terms that
discussion took place. They wanted to
understand several policy matters and
conditions in this country. I wanted to
understand what was going on there and
what was tronbling them. They wanted
to know what was troubling us. These
are the things which we discussed and on
which we had an understanding.

SHRI S. S. KOTHARI: What is the
Government’s attitude to collaborations in
small and medium scale industries with
Japanese counterparts just as they have
in large-scale industries ?

SHRI MORARJI DESAL: The same
policy will apply. If the collaboration is
necessary and useful, it will be allowed.
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